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'THE HARYANA VETERINARY COUNCIL 
ACT, 1976. 

(Haryana Act No. 37 of 1976) 

[Received the assent of the Governor ofHavana on rhe 27th Jzily, 
1976, and jirst published for general information in the H ~ r y a n a  
Governmen; Gazerre (Extraordinary), Legislative Supplement, Part I of 
4th August, 19761. 

ACT 

1 

Year 

1976 

'1 ' 
to provide for the registration of velerinaly praditioners in the State 

I '  of Havana and for mutters connected therewith. 

BE it enacted by the Legisla&rre ofthe State of Haryana in the Wenty- 
seventh Year of the Republic ofindia as follows:- 

2 

No. 

37 

1. (1 ) This Act may be called the Haryana Veterinary Council Act, short title, 
1976. extent and 

commenccmcnt. 
(2) It extends to the whole of the State of Haryana. 

(9 1t shall come into force on such date as the State Government may, 
by notificatiori, appoint. 

3 

Short title 

The Haryana 
VeL-rinary CounciI 
Act,1976. 

2. In this Act, unless the context otk 2- . . requires,- Defitions. 

. 4 

Whether repealed or oiherwisc 
dected by legislation 

(a) "Council" means the Haryana Veterinary Council established 
under section 3; 

.. -- 
jcj --tiovemment" means the Government of  the State oFH;rryana; 
- . - . - - - - . 

1. For S tarcrricnr of2lbjects and Reasons, see Iiayana Oovemcnr h n e  (krrtra.1, 
dated thc7tlr July, 1976, page 1295. 
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(d) "hospital" means an institution where animals are treated by 
methods approved by the Council; 

&I "prescribed" means prescribed by rules made under this Act; 

(gj "President" means the President of the Council; 

@I) "recogmsed vetmtmy qualifica ti om" mean any of the veterinary 
degrees or diplomas specified in the Schedule; 

( i )  "regx%? means a register ofveterinarypractitioners maintained 
under section 16; 

0) "registered veterinary practitioner" means a veterinary 
practitioner registered under this Act; 

(k) ' XcgisW'means the Regism appointed under section 14; 

0) "Schedule" means the Schedule appended to this Act. 

Establishment 3. (1) With effect from such date as the Government may, by 
notification, appoint in his behalf, there shall be established for carrying out 
the purposes ofthis Act a Council to be known as the Haryana Veterinary 
~ m c i I .  b,' 

(2) The Council shall be a body corporate with the name aforesaid, 
having perpetual succession and a common seal, with power to acquire, hold 
and dispose ofproperty, both movable and immovable, and to contract, and 
may by that name -me and be sued. 

Constihltion of 4. (1) The Council shall mi; of the following members, namely :- 
Council. 

(a) the Director ,.... .... . ..ex-officio members; 

(bj ihe Principal of each veteriuary colIege, ... . .ex-o ficio member; 

(c) one member to be elected by each faculty of veterinary science 
or f i d w  by rvhatever m q e  d e d ,  which d d s  with veterinary 
education ji3ttemivetx-ity0r-mivi;xsitie~ in ~ e S t z i ~ u f l : ~  ; G 

(4 four me-111h tn be electmiby ? r e t ~ r i i p m ~ t ; ~ n m  miding 
in the State of Haryana and registerxd under this Act, or in the . . - .  . - - - - L - - t  -1  -,L --. -..- ?:'..' A, L - ,- -. 
w s c  u1 urc irrsr GlWUUlI,  quilllllw w Ut;  5u 1t;glbLCI CU, 

, I  . 
jcji i.-.irU riiziii::Gis iilqiii: i i i  iiiiiftilG[3G zrii: ciii;ui;iiiiciii fi r-,ii; =iiijrlgsi 

V 

the registered veterinary practitioners under tbis Act, win the 
case of the first nomination, qualified to be so registered. 
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(2) The ~irecthr shall be the President of the Council. 

5. In the event of the requisite number of members not being elected Norninatio~~ of- 

under.clauses (c) and (d) of sub-section (1) of section 4, the Goverrunent m~mbers in  
may fill up the vacancy or vacancies by nominating the required number of default o f  

election. 
registered veterinary practitioners and a person so nominated shall be deemed 
to be a member duly elected. 

6. The name of every pason elected or nominated under section 4 or Publication of 
section 5 shall be published by the Govement in the Official Gazette. nmcs of 

members. 

7. The Council may permit a member to absent himself from the Leave of 
meetings of the Council for a period not e x d i n g  six months. absence to 

members. 

8. (I)' A niembershall be deemed to have vacated his seat w h e  occurrence of 
casual vacan- 

.(a) . fails to accept office within a period of thuty days of the date o f  cies. 
his nonhation or election ; or 

. (6) is absent, without excuse d c i e n t  in the opinion of the CounciI, 
&om three consecutive meetings of the Council ; or 

(c) is absent out of India for a period exceeding six consecutive 
rnonb. 

, - 
(2) O n  the occurrence of a vacancyrefd  to in subsection (I),  the 

President shall forthwith report the fact of such vacancy to the Government .... 

9. If a member dies or resigns his membership, or ceases to be a Filling of casual 
member as provided in sub-section ( I )  of section 8, the vacancy shall be vacancies. 
filled within a period of three months of the occurrence of vacancy by a fresh 
election or nomination, as the case may be. 

10, (1) The term of office of a membershall be five years from the date Term of office 
of his acceptance of office. of members. 

(2) pemn ceasing to be a member by r w o n  of thc expicmion of his 
term of office shall be eligible for melection or re-nomination. 

11. (I)  No business shall be transacted at a meeting of the Council Quorum and 
mlw a quonun offke mem be= is  pracent. votieg. 

<?>, *kc 4$hG FF&dXZL g F.ccv2g, z G F G  @-c: ~ . . ~ i ~ - z r ,  iG 

be chosen from amocgst fie members present, sh!! act as President 

(3) Save as otherwise provided in clause (?I) of s u b s d o n  (I) of section 
25, all questions arising at a meeting shall be decided by the votes of the 



Regulations as 
to meetings. 

Payment of 
expenses to 
members. 
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majority of the members present and voting, or, in the case of an equality of 
votes, by the casting vote of the President, or, in his absence, of the member 
presiding at the meeting. 

(4) No act or proceedings of the Co;urcil shall be deemed invalid merely 
by reason of a vacancy in Council or of a defect in the election or nomination 
cf a person acting as a member. 

12. (1) Subject to the provisions of this Act and the rules made 
thereunder, the Council may make regulations in respect of - 

(a) the time and place at which meetkg shall be held; 

(b) the issue of notices convening such meeting; and 

(c) the conduct of b.wineis thereat. 

(2)' Until such time asthe regulations referred to in sub-section (I) have 
corneinto.operation, it shall be lawful for the president to summon, by letter 
addressed to eachmember, a meeting of the Council at such time and place 
as to h h  shall seem expdent. 

Appointment 
of regishar and 
other 
employees. 

Provided that the appointment and the salary and allowulces, ifany, 
of the Registrat shall be subject to thepreviow sanction of the 
Go.:enunet 

(2) The Council may appoint such ofher employees a! it may consiger 
uecessary for kt: purposes of this Act, and shall pay hem such salary and 
sEcbGE G=G-z-, 2 Mj7,as ?AE< Gi2>2 2 ii +iei>%>ii-i$m 

13. There shall be paid to the mefibers such expenses as may fiom time 
to time be prescribed by regulations under clause (a) of sub-section (I) of > 
sections 35. 

(a) shall appoint a Registrar ; 

(b) may grant leave to the Registrar and appoint a perscn to act in 
his placq 

(c) shall pay to the Registrar and to the person,ifany, appointed to 
act in his place, such salary and such allowances, if any, as the 
Council may deiemhe h m  h e  to time : 

!?\ m~ . n .. .. - - & I  -=c-.z,y-- .:  .-.c..:... ...&. 3 --. ,.,.. + . I - - -  . .t . t a  .-..- ? . . 
(J+) i iii: T ~ i p i i i i i  ill tiii _-& b i i i r  rsyp);llttlii iu PLL hi i l /h  ~ I : L I . . ' - ~ ' .  .LL .111&1i P~.L E.5 

Secretmy to the Council. 
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(4) Every person appointed under sub-section (7) or sub-section (2) 
sllall be deemed to be a public servant within the meaning of  section 2 J ofthe 
Indim Penal Code, 1860. 

15. (1) The Council may punish or dismiss a person appointed under Punishment 
sub-section (1) or sub-section (2) of section 14 after he had been given a and dismissal 
reasonable opportunity of showing cause against the action proposed to be 
taken against him : 

Provided that- 

(a) previous sanction of the Government shall be necessary in the 
case of a person appointed under sub-section (1) of section 
14; 

) a person appointed under sub-section (2) of section 14 shall 
have a right of a p e  to the Government a m  st an order under 
this section within a period of thrrty days from the date of the 
communication ofthe order to him. 

(2) The power to punish conferred by sub-section ( 1) s hail be deemed 
to include the power to suspend an employee. 

6 '  

(3) The power to dismiss conferred by sub-section (11, sball be deemed 
to include the powers to suspend any employee against whom the powers of 
dismissal mi&t be exercised, pending inquiryinto his conduct 

16. (1) The m u d  s b d ,  as soon as mvenient&lhe commenmnent Orders by 
of this Act, and from time to time as occasion may require, make orders for Council for 
re'gdating the maintenance of the register of veterinarypractiti6ners. maintenance of 

register. 
(2) The i-egister shall be kept in such form as may be prescribed. 

1 7. The Registmr shall k t q  the register of veterinary praclitioners Ir! ~ e g k t m ' s  

accordance with the provisions of this Act and of any orders made by the functions in 
Council and shall fmnl time to time make all necessary altcrntinils ia the respec' of 
registad addresses or appointments, and the registered qualij5cations entaed reptcr. 

therein cr tilja, ofthe practitioners cntercd thcrcin, and m e  the name of any 
practitioners who have &&. 

1 18. ( 1  ) Every person holdingany ofthe qualdications referred to in the Persons 
S c h d e  and eveqpebon For the h e  'being regstered under myAct fm the entitied Lo bc 
re.&trslfinn - nf v.*ei ngY T z c ! i ? ; ~ ~ ~  jn f n z y  iq 3-ny nrhpr Sf $p ic r~riirn - -I-&aG7 ;g = A  regisiercd, 

reciprocity of regismtion has been arranged with the authority administering 
such Act, shall, subject to the provisions hereinafter contained and on payment 
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of such fees as may be fixed in that behalf by rcgula&ns made under clause 
(b) of sub-section (3) of section 34, be entitled to have lis name: entered in 
the register of veterinary practitioners : 

Provided that the Registrar shall refer to the Council an application for 6 

enhy in the register from a person in respect of whom he considers that the 
Council may wish to proceed under sub-section (1) of section 25 : 

Provided further that the Registrar, if so directed by the Councii, shall 
refuse to Gste r  the name of any person notwithstanding the fact that he is in 
possession of veterinary degree or diploma recognised and hciuded in the 
Schedule. 

. (2) The Government may, h r n  time'to time, bynorncation, amend the 
Schedule. 

Power of 19. The Council shall have power to call on the governing body or 
Council to call authoritiesof a veterinary college or school, &duded in or desirous of being 
for information included in the Schedd- 
from veterinary. 

(a) to furnish such'reports, .returns or other information as the 
Council may require to enable it to judge the efficiency of the 
instruction given fiereia., and 

>> 

(b) to provide facilities to enable a member deputed by the Council 
in this behalf to be present at the examination'held by such 
college or school. 

Information 20. Every person who applis to have his name entered in the register- 
required of 
appbcant for.' . a 

- (a) ' must satisfy the Registrar that he is in possession of pognised 
registration. vekrjllary qmati~n~ ; 

(b) must inform the Regism of the dates on which he obtained the 
iide or ~ c a i i 0 1 1 ~  which did Ihto claim-onunder 
this Act; and 

(c) give the Registrat any information which he reasonably may 
require for the purpose of discharging his duties under this Act. 

E n 4  of new 21. If a person whose name is  entered in the register obtai& any tide or 
tiitl: atld qwli 6cations 0 t h ~ ~ ~ ~  &e G e  or qiizkficahails ki rcspcz: of which hc hzs 
quaiificetiox heen r ~ - & t ~ i ~ d :  he shsll, on paync t  of such fees may bs fixed in this r 
in register. behalf by regulation made under clause @) dsub-section(1) of section 35, . - . - - - . .  *.- . b= ~ ~ ~ r b ~  h z e  czqr 5:aGng such aQ?er qu:li!iicallg-~ rI!ilde 

against his name in the register, either in the substitution for, or in addition to, 
any entry previously mad% 
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22. All fees received by the Council under this Act shall, in the manner Disposal of 
prescribed, be applied for tbe purposes of this Act: fees. 

23. Ifaperson is dissatisfied with a decision of the Registrar, rchsing to Appcal to 

- b enter any title or qualification of such person in the register, he may, at any C Q W C ~ ~  

time within a period of three months fiom the date ofsuch decision, appeal to decision of 
Registrar. 

the Council. 

24. Any entry in the register which is proved to the satisfaction of the Erasure of 
Counci 1 to have been hudulentl y or incomectIy made, may be erased under fraudulent and 
an order in writing of the Council, after notice has been given to the person i"Co"CCt 

entries. 
. concerned and his objections, if any, have been considered. 

6 t .- - 25. (I) The ~aunci l '&~u~on reference b r n  the ~egis- or olhenvise P O W ~  of 
prohibit the entry in,-or order the removal firom, the register of the name of Council to 

any veterinary practitioner- prohibit cnby 
in or to direct 

(a) who has been sentenced by a criminal court or a court martial ,,,,d fro, 

to imprisonment for an offence indicating in the opinion of the register, etc. 

Council such a defect in character as would render the entry or 
continuance of his name in the register undersirable ; or 

(5) whqm the Council after inquiry (at which an opportunity has 
been given to him to be heard in his defence and to appear 
either in person or by counsel, vakil, pleader or attomex and 
which may at the discretion of the CounciI, be held in camera) 
has found guilty by a majority of two-thirds of the members 
present and voting at the meeting, of infamous conduct in any 
professional respect. 

(2) ~othing in subsection (1) shall be deemed to justrfy the exdiusion 
or removal h r n  the register of the name of any veterinarypmcti tioner on the 
ground of his adoption of a theory of veterinary medicine or suigery not in 
accordance with the accepted view for the time being or of his associaton 
with an unregistered practitioner ; so long as the unregistered practitioner- 

' (a) is in possession of one of the qualifications specified in the 
Schedule; 

(b) is not a person whose name it has reason to believe has been 
excluded or removed fiom the register I y  ihe Ci~uncil au11e.r 
sub-section (1) or wo~lld be so excluded if application for 
registrdtion thereofwere made. 

---*. -. _ - :1; ~ ~ ~ ~ : - i , l j ~ j j j ~ i ~ i - [ - r ~ ~ j & i r ~ ; i . ~ ~ ~ ~ j ~ f j ~ ! ~ ~ ~ i f ~ ! ~ ~ ~ ~ ~ ~ l ~ ~ i r ~ ~ - k ~ r ~ ~ ~ j r - I j  Q -  

an order has been made under sub-section ( 1 )  shall be entered or r e e n t d a s  
the case may be. 
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Appeal to 
Govemment 
from decision 
of Council. 

Bar lo suits 
and other legal 
proceedings. 

Noticc of 
deaths and 

. erasure of , 

names from 
register. . - 

Penalty on 
unregistered 
person 
rcpresenting 
that he is 
registered. 

Procccdin~ in 
inquiries and 
appeals. 

Reservation of 
certain appoint-' 
ments 10 regis- 
tercd vetcrinaq 
pm,.!:t:-' ,- I v J Y ~ ~ .  ., - . 

Q%..d>Eld 

practitioner's 
certificates. etc- 

26. ( I )  An appeal shall lie to the Govemment from every decision of 
the Council uider section 23 or section 25. 

(2) Every appeaI under sub-section (I) shall be preferred wi thin a period 
of three months from the date of suchdecision. 

27. No suit or other legal proceedings shall lie in respect of any act 
done in the exercise of power conferred by this Act on the Govemnent or the 
CounciI or any of its members or oEce-bearers. 

28. (1) Every Registrar of deaths who receives notice of the death of a 
pcrson whose name he knows to be entered in the register shall forthwith 
transmit by post to the Registrar,oftbe Council a certificate of such death, 
signed by him and stating particulars of the time and place of death. 

(2) On receipt of such wfiilmk, or other reliable information regarding 
death, the Registrar shall erase the name of the deceased person from the 
register. 

(3) Every person registered under this Act shall be exempt, if he so 
desires, from serving on any inquest. 

29. If a person whose name is not entered in the register, falsely pretends 
that it is so entered or uses in connection withhis name or title any words or 
letter repmenting that his name is so entered, he shall, whether any person is 
actually deceived by such representation or not, be punishable, on conviction 
by a Magisbate of the k t  class, with h e  which may exhid to three hundred 
n r p w .  

30. For the purpose of any inquiry held under section 25 or of any 
appeal *dm section 23, the CounciI shall be deemed to be a court within the 
meanbg of the Indian Evidence Act, 1 872, and shall exexcise the powers of a 
Commissioner appointed under the Public Servants (Inquiries) Act, 1 850, 
md evkry such Tnquiry y ~ d  appeal shall be conducted, as far as may bel in 
accordnace with the pruvkions of section 5 and sections 8 to 10 of the Public 
Senants (In@ries)Act, ,1850. 

31. No person other than a registered veterinary practitioner shall be 
competent to hoId an appointmeit it a veterinary physician, surgeon or o h r  
\,-+P ,,,rinzr; aficer iri =y hospi'd. which is supported pxtia!!y gr  who!!:^ by 

p u b ~ c  funds, or in any hublic atablishment, body or ins'titution or as aveterinaq 1 

oj;iicer under a iowi mtharirywiiess ne is registere4 under ibis k c i .  
-C. ,.. 'LT *- - ,  - .  ! j,i i- i:eii;EG~;e rLqc ii& ziiv Aci ZGiii  &iij- :ic;cr;ij 

4 

practitioner or veterinary officer ahdl be vaIid unless the person signing the 
certificate is registeredunder this Act. 
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(2) No prescription by a veterinary practitioner or veterinary officer 
shall be dispensed by chemists unless the person prescribing the prescription 
is registeiedundcr thisAct. 

(3) No person shall be qualified togive evidence as an expwt under 
section 45 of the Indian EvidmceAct, 1 872, on any matter relahng to veterirq 
science unless the said person is registwedunder this Act. 

33* (1) TheRegistrarshallonceineveryfiveyears,onorbeforeadate Publicationof, 
to be fixed in this behaff by the Council, cause to be printed and published a and presump- 

co~ect list o f the  n&a fortbe time being entered in theregister setting forth-- tion 
cnb-ies in lists. 

(a) all names entered in the register m g e d  in alphabetical order 
according to the s u W e s  ; 

(6) the registered address or appointment of each person whose 
m e  is eritered in theregister ; and 

(c) the registered titles and quaMcations of each such person, and 
the date on vrrbich each sllch title was p n t e d  or each such 
qualification waq certifid. , 

(2) Tbe Regism shall also cause to be printed and published an annual 
supplement in January every year showing thexein the conwtions made upto 
the 3 I st December preceding, the list of names entered in the register, last 
published. 

(3) Evcry court shall presume that a person whose name is entered in 
the latest of such lists is duly registered under this Act, and that a person 
whase name is not SO entered is not registered under thisAct : 

Provided that, in the case ofany person whose name does not appear in 
such list, a certified copy signed by the Registrar of tbe entry of name of 
such person in the register shall be evidence that such person is registered 
under this Act 

34. (1) The Go-remment may, after previous pu blimtion, make rules Powcr to lnake 

fi3r carryitlgaur:thepurposes ofthis Act. rules. 

f . 1  tci remllatc alcctions ;mrlk;- this Act : . . - 
@) to prescribe the form of the register ; 
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(c) to regulate the application of fees ; 

(4 to regulate the procedure to be followed by the Council for- 

(jl conducting any inquiry urlder section 25; and 

(ig disposing of appeals hm. the decision of the Regisbar 
preferred under section 23. 

(3) Everyrulemadeundertbissection shall belaidassoonas maybe 
after it is made before theHouse ofthe State Legislahue while it is in session 
for a total period of ten days which may be comprised in one session or in 
two or more successive sessions, and if, before the expiry of the session in 
which it i s  so laid or the successive sassions aforesaid, the House agrees in 
making any modificationin the rule or the ~ o u s e  agrees that the rule should 
not be made, the d e  shall the&er have effect only in sucbrndiiied form or 
be of no effect, as thc case may be; so however, that any such mdfication or 
annulment shall be without prejudice to the validity of anythtng previously 
done under that rule. 

Power to make - 35. (1) Tn addition to the power conferred by section 12, the Council 
rewlations. may, wi& the previous sanction of the Government, make regulations - 

- 5  
(4 tb the expenses payable to the ?ekbem; 

@) to prescribe the fees chargeable in respect of any registration 
under this Act; 

(c) to regulate the keeping of accounts ; and 

(d) toprescribeconditionsofserviceofpersonsappointedunder~ 
secfion 14. 

(2) All such regulahons shall be jn the official ~ a z c i t c .  

COD~TOI ~f 36. Ifat g y  ti*e it: zppears to the Govemmer?t thzt the ColinciI has 
Council by failed to exercise or has exceeded or abused a power conferred upon it under. 
GovemmmL ~sAut,orbasfai!ed~operfoma&~~imposcduponit~~gderthisA.ct,rbe 

Govenment may, lfit conside& such fail&, e x m i  or ab&e to be ofa serious 
c h c k r ,  notiFy theparticulat-s tl~eraofto the CfiunciI ; a d  if &z council fails ' 

to remdy such_ default, excew or abuse within .such time as m y  be fixed by 
the Government in this behalf, it may dissoIvethc Council and caw ail or my 
r. mi; I Fii-+2;eis kxii I I  cruircs ;LC f&;;;;.;ii p. ;i;iBe EXzrciSEd kqG PEfi~Eij5a. 57 

such z2e1:cy a d  for such period as it may think fit: 

Provided that it shall take steps as soon as may be bnvenient to wnstituk 
anew Council under sect io  4. 
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(See sections 2, I8 and 19) 

Recognised Veterinary Qualifications 

Part I.-Recognised Veterinary degrees and diplomas granted by 
Institutions in Tndia 

Serial Institution Qualificatiom . . Abbreviations for 
No. registration 

Agra University 

Andhra University 

Bihar University 

Bombay Uuivcrsity 

Caicutta University 

Gauhati University 

Kerala University 

Madras University 

Osmania University 

Punjab Univctsity 

~b majasthan - University 
. . 

5 2 g x  LJzivzrsi?f 

- .  
i-i i&i ~ j ~ i v c m i y  

Bachelor of Veterinary 
Science and Animal 
Husbandry - 

Bachelor ofveterinary 
Science and Animal 
Husbandry 
Bachelor of Veterinary 
Science and Animal 
Husbandry 

Bachelor of Sciencc 
(Vctcriaary) 
Bachelor of Veterinary 
Science 

Bachelor of Veterinary 
Science and Animal 
Husbandry 

Bachelor of Veterinary 
Science 

Bachelor ofVeterinary 
Science -.  

Bachelor of Veterinary 
Science 

Bachelor of Veterinary 
Scimce and-hima1 
Husbandry 

Dachelor of Vzte rky  
Sc jcncc and Animal 
iiusbaudry 

Bazhelor of ' v c k i ? ~ ~  
Science 
Bache!or v~:i,~!cp:q 

Science and Animal 
Husbandry 
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Serial Institution Qualifications Abbreviations for 
No. registration 

14. Vikram University Bachelor of Veterinaty B.V.Sc. & A d .  
Science and Animal 
Husbanary 

15. Assam University Graduate in Veterinary GVSC.  
College Science 

1 6. Bengal Veterinary (i) Graduatc of Bengal GB.V.C. 
CoUcgc Veterinary CoUege , 

(ii) Graduate in V e t e w  
Science - 

17. BiharVeterinary Graduate of Bihar Veteri- GB.V.C. 
Collcge nary College 

18. Bombay Veterinary Graduate of Bombay GB-VC. 
College Veterinary College 

19. Madras Vclerinary Graduate of Madras GMVC. 
College Veterinary College 

20. Punjab Veterinary (i) Licensed Veterinary LYP. 
College (Lahorc) Practitioner 

(ii) Graduate of Punjab GF!V.C , 

Veterinary College. 

2 1 .  Haryana Agricultural Bachelor of Veterinary 3.V.Sc. &AH. 
Univerisity Scicnce and Animal 

Husbandry 

Bachclor Veterinary B.V.Sc. & A-Sc. 
Science and Animal 
Science 

Parf D.- Recognised Veterinary Qualifications granted by institutions outside India. 

SeriaI Comtr; 9 d f i c 2 h ~ s  Ah hreviations for 
No. registratios 

i. Uuitdfigdorn. Members of the Royal M.RC.VS. 
College ofVctchaq 
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